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IN THE CENTRAL ADMINISTRATIVE TRIBUtiAL 

HYDERABAD BENCH : AT HYDERABAD 

DA 1199/93. 	 Ot. of Order:18-1-94. 

1. Ramulu 	 B.Tulasirarn 

2, Kannaiah 	 9.Gangaram Spo Narsappa. 

Munnuswamy 	 10.Laxmamma 

L.Chander 	 11.Gouind Suarny 

R.Bajaram 

Ramsharandas 

Shyamlal 	 ....App].icants 

Vs. 

The Commandant, 
HQ: Artilsary Centre, 
Golconda, 
Hydarabad-500 031. 

Area Accounts Officer (AAO), 
CDA (Controsser Defence Accountá), 
Secunderabad. 

....Respondents 

Counsel for the Applicants 	: Shri K.Sudhakar Reddy 

Counsel for the Respondents 	: Shri N.V.Raghava Reddy,Addl.CGSC 

C OR AM 

THE HON'BLE JUSTICE SHRI V.NEELADRI RhO : VICE—CHAIRMAN 

THE HON'BLE SHRI R.RANCARAJAN 	 : MEMBER (A) 

E 
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If. 

O.A. No. 1199/93 

JUDGME!fl 

(As PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN) 

This CA is filed by Boot Makers working since 1962 

praying for a direction to the respondents to pay themn the 

revised pay scale of ils.210-290 with effect from 22.8.1983 / 

and in the revised pay scale of Rs260-400 with effect from 

15.10.1984. 

This CA is not pressed in regard to: the 5th applicant 

with liberty to file a fresh OA as the head of the office in 

,hich he is now working is not impleaded as prty to this Ok. 

As such, this QA has to be considered only r in regard to the 

remaining applicants. 

While the posts in some of the trades in the Defence 

organisation were upgraded to the posts carrying phe pay 

scale of Rs.260-400 with effect from 15.10.1984, the same 

benefit was not given to the employees in thecategory of 

Boot Makers and other trades. This Tribunal held in CA Nos. 

443/88, 46/93, 27093, 521/93,, and others that there is 

discrimination in not upgrading the posts in the trades like 

hence those Ws were ordered directing the respondents to give 

notional pay to the applicants therein in the pay scale of 

R9.260-400 with effect from 15.10.1984 by limiting the monetary 

benefits from one year prior to filing of the respective OAs. 
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4. 	
In the result, the pay scale of Rs.260.400 has to 

be given to the applicants 1 to 4 and 6 to 21 herein with 

effect from 15.10.1984 on notional basis. The monetary 

relief has to be given to them from 1.9.1992 ie., from one 

year prior to the filing of this OA (this OA was presented 
on 1.9.1993), The OA 

in regard to the 5th aiplicant is 

dismissed as being withdrawn with liberty to file a fresh 
O.A. In case the 5th 2ppljcant is going to ' file a fresh 
OA, he irs 

also to be given monetary benefit with effect 
from 1.9.1992, The OA is nrt-n ----- 

(I.RANGARAJAN) 
MEBER(ADJIIJ ) 	 (V. NEELADRI RAO) 

. 	VICE CHATDMzsM - 
- Open court di 	

1994. 
ctation 	A 

1 • The Commandant, HQ; Artifl ary Centre, 
GO100nda, Hyderabad..31, 

 The Area Accounts Officer(j,jo) 
CDA( Controller rfence Accounts), Secunue rabad. 

 One copy to Mt.K.5u]car 1eddy, Advocate, CAT.'Hyd, 
 One copy to Mr.N.v.Raghava Peddy, Add1.CLSC.CATTd. 
 One copy to Library, CAT.Hyd, 
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TEj BY 	 COApED BY 

CHEC}L BY 	 APPRon BY 

IN THE cFATRAL ADNINIsTpy TRIBUNAL 
ERABAD BENCH ; F1DE MEAL 

THE JiO 3 	Th. UTsTICE v;NEELADR1 - ro 
VI CE-CHPJFJT 

AN 

THE HOi;'BLL 

(&AT777 

.GORTH 	: HBE (A) 
- 

THE I-ION' BLE MR. 	DRASERER REQbr 
MEMBER(J): 

- 	F 

THE HONIBLv NROR.RN4GAPJpJ :MEMDEk(A)- - 

Dated; F6 -( 	199 	. 

OUa;NENT;. 

... 

O.A.No, 

( 	 ) 

Adntted and Interim directions 
issue 

Allowed. 

Dispoaed o with directions. 

Dty. iced. 

Dismissed as Withdrawn 

Dismis/ed for default 

Re jedted/orde rod 

No order as to Costs 
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- 	Centraj rTUflj$tratjv Tnhw,iqj 
DESP.ATCH 

3IJANI9g 

. HYDERABAD IENCL 
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